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Notes of The
Registry

Order of The Tribunal

None appears for the applicant. The applicant
also did not appear on the previous date. It is
therefore presumed that the applicant is no
longer interested in pursuing this O.A. The
O.A. is therefore, dismissed for default and
non-prosecution.

Smt.M.Agarwal, learned counsel appearing
on behalf of Respondent Nos. 2 to 4
submitted that as per the averments made
in Para-6 of the counter, the husband of the
applicant had taken voluntary retirement and
this O.A. having been filed during his life
time, the same is not maintainable.

Inform the parties.

( SWARUP KUMAR MISHRA)
MEMBER (J)







